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REPORT ON OA 96/2024 (SUO-MOTU) BEFORE THE HON’BLE
NATIONAL GREEN TRIBUNAL (SOUTHERN ZONE BENCH), CHENNAI

(1)Forest areas in Kerala came to be exposed to human occupation particularly
since 1956, primafily due to the very heavy pressure of pobu]ation and secondly due to
colonization, grow more food and arable lands scheme, hydro power projects,
plantations etc. The Second World War brought in calamities like the Great Famine
and the Government was forced to augment food production by promoting conversion
of forests to agricultural lands under Grow More Food schemes. In the sixties and
seventies, with the focus on providing land based employment to the landless large
scale diversions were effected. These transfers led to the build-up for further expansion

into forest areas adjoining the converted lands.

(2) Encroachment in forest lands having - assumed serim}s proportions the
Government had taken a considered position to stop further intrusion into the forests by
regularizing those occupations prior to 01.01.1977 and to evict those post 01.01.1977
encroachments. In order to assess the post 01.01.1977 encroachments, (excluding

Cardamom Hill Reserve area verification of occupied forestlands), including Vested
| Forestlands, joint verification by the Forests andl Revenue was ordered vide G.O.(MS)
No. 655/1989/RD, dated 31.08.1989 (R1). Detailed field verifications were conducted
jointly by teams of Revenue and Forest officials to determine the particulars of
occupants, estimated extent of individual holdings, nature of cultivation, age of such

occupations etc.

(3) The formal verification process which began late in the 1980’s extended
well into 1990s. Of the 25810 Ha to be verified, 13890 Ha was found eligible for

regularization, they being occupied prior to 01.01.1977, and an extent of 11920 Ha

were found to be encroachments post 01.01.1977, to be evicted.

Of the 13890 Ha qualifying for regularization, an extent of 8225 Ha was
processed for obtaining prior approval of the Government of India under Forest

(Conservation) Act, 1980. The Government of India had \fide‘le/tter No.8-118/86/FC
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dated 23.03.1993 and 31.01.1995 accorded prior approval for the regularization of the
above extent as per Forest (Conservation) Act, 1980 and the regularization of the
remaining areas of occupations prior to 01.01.1977 is under process with Revenue

Department.

The Division-wise extent of areas approved by for regularization of occupation in

forest lands the Government of India are as follows;

5 Name of Forest Division District Cheas Db ospt s
| No. as regularized (ha)

= Chalakudy Trichur 380.00

2. Trichur Trichur 2340.00

77 Munnar Ernakulam 185.00 -

4. Munnar Idukki 180.00

5.% | Munnar Idukki 6920.065
(Cardamom Hill Reserve) _

6. Kothamangalam Ernakulam 160.00

7 Kothamangalam Idukki 2430.00

8. | Malayattur Ernakulam 30.00

9. | Malayattur Idukki 410.00

10. | Kottayam Idukki 1500.00

11.% | Kottayam Idukki 13443.094
(Cardamom Hill Reserve) _

12. | Periyar Wildlife Sanctuary | Idukki 480.00

13. | Konni Pathanamthitta 60.00

14. | Thenmala Kollam 70.00

Total 28588.159

*CHR(Cardamom Hill Reserve) being under dual control, is not brought under the process of joint

verification but accommodated against Resurvey Record particulars under the Land Assignment
Special Rules, 1993.

(4) Meanwhile, the Hon’ble Supreme Court had as per their order dated
23.11.2001 in IA 703 in WP(C) 202/95, restrained the Government of India from
regularization of encroachments in the country. Based on the above direction, the
Government of India had vide their letter No.7-16/2002-FC dated 03.05.2002
mandated a time bound program for eviction of encroachments. The State
Governments were directed to constitute State Level Monitoring Committees under
the Chairmanship of the Chief Secretaries to meet biannually to take stock of the
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situation. The same was formed vide order no. G.0.69/2002/F&WLD dated
08.11.2002 (R4). The Committee was to monitor the progress of removal of
encroachments and to facilitate prevention of further encroachments and eviction of
existing ones. At the Forest Circle level, Committees under the Chairmanship of
Conservator of Forests with District Collectors, Superintendents of Police, and
Divisional Forest Officers as members were ordered to meet every quarter and take
steps to assist the Divisional Forest Officers of the Territorial Divisions and the
Wildlife Wardens of National Parks and Sanctuaries for the eviction of the

encroachers vide order no. G.O.(MS)15/2003/F&WLD, dated 06.03.2003.

(5) With regard to encroachments verified to be post 01.01.1977, massive
efforts were taken to evict the encroachers. Out of the initially identified 11920 Ha,

6945 Ha have been freed of encroachments till date.

(6) Several Original Petitions were filed during the period (vide
No.18467/2002, 22945/2002, 1947/2003 and 10126/2002) by Nature Lovers
Movement and various other Environmental groups in the Hon’ble High Court of
Kerala against encroachments in forestlands. The Hon’ble High Court of Kerala was
appraised in detail about the commitment of the Government given in effecting
removal of encroachments. It was also pointed at that the process of eviction is pain
staking considering the socio-economic background of the people involved and their
miseries. However, the Government affirmed in its role as the ‘Public Trustee’ their
unswerving compliance to the directions of Government of India and the Hon’ble

Supreme Court and High Court to protect the forest resources.

(7) Meanwhile, the Scheduled Tribes and Other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006 came into force in 2008. As per the Act, the
occupants of forest lands belonging to tribal communities on or before 13.12.2005
were to be regularized by conferring on them legal right over such land in their
habitation and cultivation. Thus, the process of conferring legal rights over forest

lands for eligible tribal communities were begun and proceeded with in earnest with




the Tribal Department as the nodal agency for the execution of the provisions of the

said Act.

(8) On account of evictions and the regularization of occupation of forest land
provided for by statute, the encroachments in forest land were brought down from
11920 Ha to 5024.535 Ha by 2021-22, as reported in the Administration Report for
the period. During the following years (2022-24), this is further reduced to 4975.5239
Ha, as on 31.03.2024. All encroachments apart from the above identified post
01.01.1977 cases are removed summarily by the Forest Department in accordance
with the provisions of Kerala Forest Act, 1961 and in coordination with Revenue and

Police Departments, as and when reported.

(9) As part of efforts to prev-ent further encroachments, the Department has
undertaken boundary demarcation and consolidation by constructing permanent cairns
and kayyalas, and has initiated the process of digitization of forest boundaries in
collaboration with the Revenue Department. With regard to boundary consolidation
covering a stretch of 16,846 Km, of which 5291.26 Km is of natural boundaries (not
requiring demarcation), the length of boundary requiring demarcation is 11,554.74
Km. Of the above, 10,672 Km of boundary demarcation is completed till date. The
demarcation by construction of permanent cairns in the remaining 883 Km of
boundary is in progress and is being monitored closely. It is proposed to complete the
process of boundary demarcation in a year’s time thereby bringing clarity on the forest
boundaries of the State thus reducing the chances of further encroachments. With
regard to digitization of forest boundaries in collaboration with the Revenue

Department, already 92 villages have been mapped in the 1% and 2™ phases of the

programme and is in progress.

Dated this day 06 of November 2024

Al
Z ;i\wv’lﬂ/
Principal Chief Conservator of Forests,
(Forest Management)
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ORDER

A joint verification of lands recorded as Torests and which are under effective and
continuots occupaton of people before 1st january 1977, was conducted joindy by
the officers of the revenus and forest departments. The verification has been.
completed in respect of zn erea of 28, 588 Ha spread over the districts of Idukid,

“TErissur, Emakulem, Pathanamthitis 2nd Quilon and proposals for prior sanction of

r_e Government of Indiz under sechon 2 of Forest Conservation Act 1980 have
been mede, The proposed join veriaeshion is feauired to be comnpleted m the
Temeining aistncts aswellasin oertam parcs of the : cbme-memﬁoncd districts.

In this circumstance the government here by order that a venﬁcaﬂon of occupxad
forestlands inclhuding vestcd forest lands be made jointly by the forest and reverus
departments. The verification should be conducted of each occupied holdingon 2.
feld-to=ficld basis and the details of occupation will be recorded n the Pesformain
appendix -1. The Mahasar will also be prepared of each holding and attached to the  *
Performz for information. The preparation of the regords will be made by the

" revenue Staff in the presence of the officials of the forest dcpartmcnt. The Mzhasar

should be authenticated by 2 person not less than the rank of a deputy Tahsilder. | |
The joint verificaion records will be signed by-the Tahsildar and the range officer.

- The services of Special Tzhsildars will be made nse of in those districts where

Special Tehsildars ( land assignment Yare posted.

A committee at the taluk level consisting of Divisional Forest Officer, TahSﬂﬁaIa
and Range Officers and chaired by the Revenue Divisional Officer should first

identify the areas of occupation in Reserve and Vested Forest areas. Teams of

officers of the two departments will then be constituied consisting of a revenue

~ inspector #nd a forester. The actual field verification on field to ficld basis will be

conducied by these teams. These teems will be supervised by a Deputy Tahsildar
who will authenticate the Mahasar prepared in each case, At time of identification,
the team should be fully satisfied itself that the holding is one which is in

- occupation from before 1.1.1977. For this purpose such details should be recorded

as the age of tree crops raised by the occupant, age of structures, if the house
_mumber is assigned by panchayat it’s date and such other factors as wellwill help to
estzblish the correct age of occupation and the month and year in which the land

came under occupa,uon

With respect to veszed forest the joint vmcanou will be resmctad to those areas,
which are no‘l: covered by .ztxgattca.

Bk order 1 monitor and review the Droercss of verﬁcauon & district-level
committee headed by the Dismict Collector be constituted. The committee will
inchnde the Divisional Forest Offcer C‘O“rf?ﬁd, Revenue Divi isional Gfficer and

- — Deputy Coliéctor concerned who will be the convener. The commitie® should hold

its first meeting immediately and assess the extent of arezrequiredfobe verified
and lay down z time-bound program for completion of the task for each taluk. The



(i

| district collectors

oo e e Sl LI T =~

1 o e ~ -
a el aesmem s e TS e T s cnlen S m A adbn mfo— =
s ST SR TSN OLLG Ara o ire TIE=0ieTE (s
e Pl e eewwen SOV, OISO BT e

= e )
Sre e S et

s o o
i 1510 ¥
LenSHiaat 43

| BT i AT g SR et S, s - s s e
The District Collectors will mzks EITEN SCIMCHTS TOL Wi SPECQy and suclessiul
St o S R B i e e S s e S . e A
COLGUCE Of JOIIt VErNTICaiOn 2nG I0T 1SSiE O SXiTact 0L TECOrd o pCssession. Loch

o
will arrange the work in such 2 way that the entire task is completed within g
. e . - 27 R LT elalm - o
maximum period of six months fom the date of this order.

District Collectors will furnish monthly progress réports to Board of Revenue ax
~Government in the revenue department. Monitoring and review of the progress o

the work at the state-level will be the responsibility of the commities constituted in
G.Or (MSINO.71/89/F&WLD dated14.6.1985.
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The Secretary’

Faorest Department,
Government oi Kernla,
Thiruvenanthapuram,

¢ Diversion of forest land for sgricultural gnd. other
non-forest uses = proposal = regarding.

I am directed 1o refer to your le¢tter No.,51289,5G/ 1/83/
lda ed 26.,6.86 on the gbove mentioned su -ject seeking prior
provel of tbe Central- uuv:fnment in acco: dnnrn wit Luectimn-z
‘l‘.ha Farest (Conservayt m“_J At 1990, =
e . After careful consideration of the proposal of the

stete Guve“ﬁmvnp, the Centrsl Covernment hereby sprees in
gorinciple .for approval for diversion of 28,588,104 hz forest
gnd in Tdukki, Pathanamthitzta, Thri=5Lr' Ernpkul an and Kollum
.j.st“‘icts for regilprication vl pre 1.1.1977 encroachirents in —
ei“a_la gubject to-the fulflliment of following condilfonsd

Bt R ' R : ,

I (i) Ground verificaiion & demarcation of ares to be

: : » Tepulprised in favour of 1ndiviﬂu9: AMC TDaC NeT s |
3 5?911 Lo done Ly the Stole Covernment. E

fii) Repulzrisatlon of encroachments shall nol Bbe Gons
HRE Safvm S -FTIOdCﬂP_a {(otherwiae LﬁLrﬁ.eligibl:}
either in themidst of =he Jorest areq or in the
Periyan }slurve/w19d¢wic Sanctluory, Such
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GOVERNMENT OF KERATLA
Abstract

AR Iife D 1rtment — Bviction of encroachments - Imple-
1%nw;%dt§; glrigtlon of Government of India = Constitution

tate Level Monitoring Committee = Orders issueds

FOREST & YILD LIFE (C) DEPARTMENT

4HS)KO.69/ZDO2XF&?LD,H- . Dated,Thiruvananthapuram 8-11-102,

Letter No.7-16/2002/FC dated 3 5-2002 from @overnment o?
7 Tndia.

2) Letter No, L3—8343/2002 dated 17—6-2002 from the Chief
Conservator of Forests (P),Thiruvenanthapuram. :

S 2) G0 (MS)NO 53/2002/F&ULD dated 50-9-2002. S

#

0 R D E R,

2 Government of India in the letter read above has informed
;tha* the problem. of encroachments of forest land is assuming .a
;ﬁerlous proportlon 1n the Country. These encroachments are seriously

“;ﬁrlous Hatlonal Parkc and Sanctuarles -and tlmely ection is not
Etaken by frontline staff for the eviction of the encroachers which
Efurther emboldens others also for similar activities It is also
Estated that the Hon'ble: Supreme Court in their Order dated 23-~11-2001
fin ‘IA No,703 iny'p .202/95 have restrained the Central Government
F¥rom regularlsntlon of encroachment in the Country. = Therefore, the
Eﬂnvarnment of India have suggested time bound' programme for eviction
of ency chers from the forpst lana and steps to comply with the

: 2. The Ohlef Conservaxor of Foresis (Protection)—in his —

v ¥etter read as 2nd paper above has also sent concrete proposals to
/Government seekinz Government Orders for 1uplemﬂnbLnr the direction
i.0of the Government of India in compllance to the Ho“‘blb Suprene
?Court Orders

\ - 3. As per Government Order: 3rd read above, Government have
Yordered various measures to be taken in this regard, which include
onstitution of a State Level Monitoring Gommittee under the
hairmanship of the Chief, Secretary for monitoring forest encroa-
chments and review of remedial measures adopted. ]
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. forest encroachments should also fix responsibility of the field

-pvevent/nv10u encroa wchments on the Lorbsb lJNqu.

A ‘The Director Gencral of Police, Tnlrv rananthapuram,

-2 E

1. Chief Secretary se = Chairman f
2. Secretary (Forests) . .. - Hember :
5. Secretary &Revenue) .o Member . 3
4, Seeretary (Home) s Member
5. Secretary (Low) s Mei:ber s, 5
6. Director eneral of \

Police. -5 Nember
T+ Principal Ch;,f . - L

Conaervator of Forests.. Member
8. Director of Survev.& ;
: Land Records. - . Member
9. Chief Conservator of 3 :

Porests in- charge at - = -~ . :
the Headguarters. - o o Hember - _ e

A

The. Committee will meet Dlannually to toke stock of the _
situntion relating to encroachments, The Commitiee while monitoring:

formulations including the Revenue Officials for their Pfailure to

(BY ORDZR O:r THE GOVERIOR)

&K, BHARaTH BHUSHAN,
Sgcretary tg_@oveﬁnment,_

To E ! : o -

The Chlaf Secretmry to: Governme = .
The Becretary (Forests
The Secretary-.(Revenue
The Secretary (lone)
The Secretary (Iawu)

Phe Principal Chief Conservator of Forests,Thiruvananthapural
The Dir=ctor of Survey & Land R cowdu,¢n1wvvar onthapuram,
-‘The Chief Conservator of_Pore*te in cnorge at Headguarters,:
Thiruvananthapurai, : ;
Stock file - L
Office copy

Fornarded/ﬁy Order

*
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